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P CENTRAL ADMINISTRATIVE TRIBUNAL,
: ALIAHA BAD | BENCH

ALIAHABAD

: Allahabad this the ..l?f'.%‘day of § ¥ 1996,

Hon Mr, S. Das Gupta, Member-A
Hon, Mr, TJL. Verma, Member-J

REVIE

! APPLICATION e 111 of 1995,
If of

ior Supdt. of||Post Offices,Aqra-1.
ector, Postal||Services,C/o., Post Master General,
a.

irman, Postal|Services,Board,
tal Direddorate,

on of Indis tHrouah Secretary,
istry of Commypication,

Delhi, .+..Respondents/
Applicants,

Versus

Krishna Murari Gupta|, s/o. late Sri
Chhittar Mal, Postal|Assistant, Agra Fort,
H o(.‘ﬂ. A I‘a—3.

...Appiicant/fespondents.
in

ORIGINAL APPLICATION NO. 731 of_1993

Egishna Murari Gupta, S/o. late Sri Chhittar Mal,
Postal Assistant, Agna Fort,
H.Q., Agra-3,

«s.Applicanty ;..
Versus

1. Senior Supdt. of Ppst Offices,
Agra -1,

2. Director, Postal $ervices,
C/o, Fost Master General, Agra.

3. Chairman, Postal $prvicesBoard,
- Postal Directorata)
New Delhi-1,

4, Union of India thrnarh the :
Secretary, Ministnly of Communication,
New Delhi,

.+..Respondents,
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| ORDER
By Hom. Mr. T.L.Verma,J.M)

This application| has been filed for review of

ssed in O.A .No,731 of 1993,

order dated 4.8.1995 p

24 The aforesal O.A. was filed for issuing a

+ A

direction to the respondents to trate the period of

suspension of the applicant from 30.9.72 to 11.8.1988

as on duty for all purposes, including orant of pay etc.
and to opan the sesalad [cover containing the racommandati
-on of the D.P.C. regarding promotion of the applicant

to lower Selection Grade in accordance with one time st

time -bound promotion gcale and to implement the same

retrospectivelyfrom 30411.1983 with arrears of pay and

allowances and for issding a further direction to

effect from 1,1C,1991

promote the applicant to Higher Selection Grade, with

iith all consecuential benefits,

including arrears of pgy etc.

3 The aforesalid O.A. was disposed of with the
following directions ;-

nable to pass such an order

nt has not claimed any relief
that as it mav, we congider
ispose of this application with
tions - l

|
|

are directed to dispose of the
vy within thres months from the
n of this order, failling which
4 eruashed an+ the applicant shall
service benefits as if| no
ing against him.

"We are, however,
because the applic
to that effect., Be
it appropriate to
the following dire

(1) The responden
disciplinary in-ui
date of communica
the |same shall st:
be entitled to al
proceeding was pe

(2) |In case the d
to a conclusion,
the applicant is
against him, he sh
allowances for the
the |subsfiistance al

ciplinary proceading is brought
per direction qivan above, and t
solved of the charges framed

11 be entitled to full pay and
period of his suspension minus
owance already paid.




.

< (3) The recommendation|of the D. P. C.(Sealed cover)
should &e opaned and acted upon, The applicant shall
be olven promotion if so recommandad by the D.P.C.
with effect from the dats his naxt gunior has heen
promoteJ with all conseruential benef its, including
arrears of pay., He sh
to next‘higher grade
record available, if
of his superannuation

11 also be considered for promotion
y the D.P.C. on the basis of the

is so entitled beforas the date
.2, 0n 1,1,1995, He shall
tion with retrospective effect.

an examination be essential
n in that case the appﬁicant

O

)tional fixation of pay in the next
entitle him to terminal benafit on
|

higher qrade, so as to
the basis thereof,"

|
|

|
|

4, e have perused the review application and the

order dated 4.8,1995 sgught to be reviewed. The petitioner
v

\
in the roiew app lication has failed to make éut any case
for review of the orden in as much as the pet#tion

ne ither indicates &hat & new and important maiter or

r
evidence , which after| |exercise of due deligence

was not within the kno

at the time whan the ¢

|
ladge or could not be éroduced

se was arqued, has beesn discovered

nor that mistake or err r ppparent on the fac®é [of the
u

record h?s been found fJustifying interferance with tha

order in!exercise of review jurisdiction,

- ¥ In view of the lpbove, we find no merit in this

review application and the same is dismissed.

Bl i

MEMBER (J) MEMBER (A)

(Pandey)




